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st W foara qrEew cqw WY
ae feg § 7
MR. CHAIRMAN: He has said that
he will go through the proceedings
and he has taken note of the sugges-
tions which have been made, and
if necessary, he will bring it before
the Business Advisory Committee.
‘What more do you want from him?

Now, let us proceed to the next
item.

14.49 hrs.
FINANCE BILL, 1981—Contd.

MR. CHAIRMAN: We will now
take up further consideration of the
following motion moved by Shri R.
Venkataraman on the 22nd April,
1981 namely:—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1981-82 be taken into comsi-
deration.”

Shri Kali Charan Sharma was on
his legs.

He may continue his speech.
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SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Deputy-Speaker,
Sir, after the new Government came
to power, an unprecedented drive for
placating large business hcuses, both
Indian and multinatienal, has begun.
The fact that the drive is acquiring
a new dimension has not been hidden
by the Government. After last year's
budget in July, 1980, in a meeting of
the manufacturers’ organisation, the
Finance Minister himself boasted:

“The private sector has never
been given such facilities by any of
my predecessors fer raising pro-
duction and profit.”

This was self-confessed. This year's
proposals of the Finance Bill and all
other economic policies are pursuing
the same goal with vigour., Instead
of the resource mobilisation by the
Government from them and from
other vested interests operating in
the commercial and agricultural sec-
tors, the Government has taken to the
policy of giving them free rein, pla-
cating them, depending on them and
letting them ‘develop’ the economy,
going in for export and in the bar-
gain when they fleece the ordinary
people, they do not interfere. They
let the free market operate. This is
the new grand strategy. On top of
the fabulous concessions to them last
Year, this year's proposals of reduc-
tion of surcharge on income-tax for
domestic companies from 7.5 to 2.5%
specia] concessions in free trade zones
etc. and practically no measures for
strengthening the public distributicn
systdm are only some evidences of
this strategy.

Instead of attempts of resource
mobilization as mentioted above,
keeping #rge budgetaty gaps and re-
ligmee on ndt omly immeral but also
special bearét bonds to 1lé¢ inflation
g0 unabated are also an integral part

of the gdrhe strategy. In this stra-
tegy, a common man of the country,
lat alone the already 48 per cent be-
Jow the poverty line has the place
dnly as an object of being fleeced
and being b'ed white.

14.59 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

In this strategy, the earlier lauded
conecepty of growth according to pian
priorities lccation for balanced re-
gional development, size of units and
technology used appropriate to India’s
needs and creation of employment
subject to efficiency, encouragement
to new entrepreneurs, all these which
were there in the Industrial Act of
1856 are abandoned. And what is
more? The declared goal of the Con-
stitution—economic growth with sc<
cial justice—has been rendered total-
ly irrelevant. But what is the result
of this strategy? The result is that
the whole of our country has been
placed at the mercy of large busi-
ness houses and vested interests. The
speech cf the Finance Minister at the
61st Annual meeting of the Associa-
ted Chamber of Commerce on 19th
April that the Government would
have to think of an alternate strategy
if this fails is a backhand admission
of the failure of this strategy on which
all his hopes are pinned.

15.00 hrs.

But, Sir, we know that this talk of
alternate strategy on his part is a
ruse meant for popular consumption.
Sir, his only alternate strategy really
is: “After me the'diluge”.

I Wave little time, so I cannct ela-
borate. I can give a few examples.
Rise in prices of essential commodi-
ties is unabated, purchasing power of
the rupee, which is already less than
24 paise, is still further going down;
concessions given to the individual
income-tax arrears, of course, are at
the expense of the State Exchequet.
Our Finance Minister is a clever man.
He has invited these people to dine
in other people’s kitchen insted of ih
his kitchen, but has pocketed the
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credit. But Sir, even those conces-
sions are also starting to get eroad-
ed by the price rise. And about the
effect of the price rise on the toil-
ing millions, the less said the better.

Sir, I shall digress into a side of-
fect of this policy of giving free run
to the large houses. Of late, wool
industry has been delicensed. In the
new Textile Policy of the Govern-
ment, the Government did not stop
to think what effects this will have
on the wool spinning and weaving
cottage industries in which lakhs of
pecple are employed in the back-
ward region, including Jammu and
Kashmir, UP Hills, Rajasthan etc.
This is just an example. This is
the attitude generally of this Govern-
ment. This will be the effect of this
policy on small, medium and cottage
industries that they are threatened
by the big sharks. But what is the
behaviour of the Finance Minister’s
main props-—the large business hou-
ses? Special bearer bonds’ sales upto
March 31, 1981 was only Rs. 70 crores
as against his expectation of 200
crores. And out of the stipulated Rs.
800 crores upto March 31, 1981 only
about Rs, 68 crores have come, If this
is the position with regard to special
bearer bonds, what is it in relation
fo income-tax arrears? Income-tax
arrears now gtand at about Rs. 1,000
crores, according to Government ad-
mission, And, Sir, in this there are 131
industrial houses from each of whom
above Rs. 10 lakh income-tax is out-
standing. They include such friends
of our Government and big sharks

like M/s. Modipan Ltd, M]ls.
Good Year Litd,, Mls. Indian
Explosives Ltd., M!s. India Foils
Ltd, Mls. Texmaco Ltd. and
Jayshree Coiton Lid. of Birlas,

Messrs. V. S. Dempo & Co. of Goa,
Messrs. Indian Express Ltd. of Go-
enka and even Messrs. Dharanga-
dhara Chemical Works Ltd, whose
proprietor the other day went in for
declaring fat prizes last week in the
company of Mrs. Margaret Thatcher.
This is the contribution that they are
making to your tax arrears.
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The .outstanding advances to MRTP.
companiegs fom public sector ﬂnancial
institutions upto 30th June 1980 stood
at about Rs. 800 crores. It must have
increased quite a lot since then. And
with all these, the large business
houses are having bonanza. The MRTP
hcuses increased their assets from
Rs. 5598 crores in 1972 to Rs. 12,457
crores in 1979. In this, the sharpest
increase was the fruit of Emergency.
They have more than doubled their
assets in seven years. And out of
this, the assets of the top 20 houses
increased from Rs. 3059 crcres to Rs.
6619 crores, i.e. more than 50 per cent
of the total assets of even MRTP
companies from 1972 to 1979, By this
time, it must have jumped further.

These are some of the examples of
their behavicur towards this Govern-
ment and towards the country. For
what benefit is the Government
allowing such a terrible concentra-
tion of economic power in their hands,
and placing its reliance on them? All
the concessions that have been given
to the large business houses in the
name of exports, are known fo every-
body. But can the Minister say that
they are honouring that obligation at
least? I am sure that the Minister
capnot claim even that. Moreover,
is it not a fact that in a number of
cases, these large houses spend more
foreign exchange in import for pro-
ducing what they would export?

I have seen the figures. In 1075,
ten Birla houses tcgether spent more
in import than in export; and ended
in Rs. 12 croreg of negative foreign
exchange -earning. It is happening
with many houses as well,

The Finance Minister has received
a letter from one Mr. Prem Prakash
whose son booked a truck chassis on
Birla’s Hindustan Motors on 16th
March, 1981. Sir, this will be one of
the examples to show how, in a dif-
ferent context, these monopolies are
contributing to the price hike even in
respect of other things, apart from es-
sential items like edible oils etc., and
how that aeffects the small entrepre-
neurs, -
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This man who, on 16th March, book-
ed this chassis, got a proforma...

SHRI EDUARDO FALEIRO (Mor-
mugao): Has the hon. Member given
notice about these allegations?

SHRIMATI GEETA MUKHERJEE:
No allegation. (Interruption) Why are
you getting so nervous, suddenly?

AN HON. MEMBER: She is not
making any allegaticn. She is prais-
ing your activities,

SHRIMATI GEETA MUKHERJEE:
Forget about the letter to the Minis-
ter. I have got the copy. On the
basis of that, I am giving you this in-
formation.

MR. DEPUTY-SPEAKER: You can-
not make an allegaticn.

SHRIMATI GEETA MUKHERJEE:
What is the allegation—ig it my saying
thut he has booked a chassis?

MR. DEPUTY-SPEAKER: No. No,
Please. He has raised it. No allega-
tion which is of a defamatory or in-
criminatory nature shall be made.

SHRIMATI GEETA MUKHERJEE:
Whkat is this? What did I say? (In-
terruptions)

MR. DEPUTY-SPEAKER: There-
fore, I will go through the proceed-
ings. I will go through the proceed-
ings, and take action.

SHRIMATI GEETA MUKHERJEE:
The Finance Minister has received a
letter from Prem Prakash...

MR. DEPUTY-SPEAKER: You
should not make a mention of any-
one, No, please. Don’t make a men-
tion of names.

_.SHRIMATI GEETA MUKHERJEE:
His son has booked a truck with
Birla’'s Hindustan Motors on 16th
March.

MR. DEPUTY-SPEAKER: You can
make a general statement, but not on

a particular person who is not a
Member of this House. No, I will
not allow you. Come to the next sub-
ject.

SHRIMATI GEETA MUKHERJEE:
What are you not allowing? Sir,
please listen first and then decide.

MR. DEPUTY-SPEAKER: Yes;
that is what I said. You should have
given notice to me. You should have
given a notice that you are going to
make mention of these things. You
have not done it. Therefore, you go
to the next subject.

SHRIMATI GEETA MUKHERJEE:
You hayve not listened to me,

MR. DEPUTY-SPEAKER: No alle-
gation should be made—the rules are
very clear—about a person who is not
a member of this Housd,

SHRIMATI GEETA MUKHERJEE:
Allegations about whom and for
what? Please listen to me,

MR. DEPUTY-SPEAKER: You
should have given me in writing.

SHRIMATI GEETA MUKHERJERE:
Please listen to me. I am not mak-
ing any allegation. It is not a question
of allegation.

MR. DEPUTY-SPEAKER: Do not
mention the name of any person here
who is not a member of this House.

(Interruptions)

SHRIMATI GEETA MUKHERJEE:
Somebody booked a chasis from Birla
on such and such date. What was the
invoice? (Interruptions)

MR. DEPUTY-SPEAKER: I have
said that I will go through the pro-
ceedings.

(Interruptions)

MR. DEPUTY-SPEAKER: That 1s

all right. ; :

SHRIMATI GEETA MUKHERJEE:
What has happened is this? The Hin-
dustan Motors increased the price of
chassis by 13 per cent within 35 days.



299 Finanze Bill, 1981
[Shrimati Geeta Mukherjee]

Allegation against whom? What are
you ruling out, Sir?

MR. DEPUTY-SPEAKER: You
have mentioned the name of Mr. Prem

Prakash and all that. I will go
through the proceedings,
(Interruptions)

SHRIMATI GEETA MUKHERJEE:
You would have agreed with me that
this is & very serious situation. In
the vast rural areas the peasants are
being fleeced by the industrial and
commercial vested interests together
threugh unremunerative prices. Rursl
vested interests are also in league
with them.

Peasants in West Bengal have re-
duced Jute acreage this year because
they did not recover even cost of
production. Agricultural Priceg Com-
mission is now deljberating on it.
Will they be advised to fix yp the
support price of jute at Rs. 3.00 per
guintal Or there the boynty of the
Government will be found wanting!
As a corollary to this policy attack
has been mounted on the organised
working class and other sections of
the toiling masses. (Interruptions)
Unnecessarily my time had bgen lost.

MR. DEPUTY-SPEAKER: Four-
tegn minutes have been allotted t0
your party. That is why I have rung
up the bell. You have crossed 14 min-
utes, Please conclude with one or
two minutes.

SHRIMATI GEETA MUKHERJEX:
I would conclude by saying that nei-
ther his present strategy nor his alter-
native strategy of deluge that he wants
to lead us to—we shall not be a party
to it, and that is what has been re-
flected in youyr Finance Bill. There-
fore, 1 reject it.
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Economic and Political Weekly,
November 22, 1980:

“The Plan document offers no
estimates. For this, we have to go
to the Draft Five-Year Plan, 1078—
83. ...According to the estimateg in
that document. 48 per cent of the
rura]l popujation of 480 millions
1977-78, or 239 million persons, we
below the poverty line. Of them,
130 million were below 75 per cent

of the poverty line, being the
poorest of the poor”

W 64 ¥WIT 65 ¥TT TF WITHT
ﬁm’@.wﬁmﬁma?ﬁ
F1 AT MTAT W Zq4 q0T HIEgay
feafraear & ooE 3w F §, X
CIC B (E O O ¥ grosr
w@F 5 figeam & @ w7
wredr, Twerafy oY, ¥ ¥y F woX
AW Wisr w3W & I QT 47 A, [
T &L Q7 | IEA q@Er F I
% wox oy & oF Ww ¥ war WX

¢ Iq AYMF ¥ AT, 9T gIH GHES g
W, @ qR v v R oF



301

vIF Afww arf w9q Wi fagdr
FATAT § | T3 qEr gEsy faw @
a7 | TF IAST w@EHeT AT TR
W F@ F 5 N AfuFre T
¥ | ag | W AT @ TwW
¥ W1 ag T i AW & W Ay
g qrAT T 14 FE OE9AT
dzq o T W #< faar AR
AT AT @H & & g gfom
#q7 FFAr | wdY 9@ §F F UF
TR 0§ WA AT IR G &
e AT frm # ag wnan e ogad
foata dary g mw WY fgrgem #
Licil o

Poverty line.

18—-4—81 ® W W W
wfwar § o gz adfsw fasar
4

“Bureaucrats and Politicians—~
. Partnerg in bending rules.”

# aYET q1 IFH gIAT ATEST F, | IO
g faar g f& Q& &R
During the last three decades,
Indian bureaucracy has consciously
established solid linkages with
political leaders, big industrial
houses and international agencies.’
1 WYL WifEHer PR ATGT | TwWHT
WA & AT Qa1 WA F GEEAA B
9% gRaq avq #TE? TZ AHOTE
AW T8 9T A7 Fw G

Q& RAY ATEW : A} %7 w7’

W AW W W g ST g,
TN g I AT | 35 QF T 7RG
T ¥ Ja7 wifgw wrT i A4 FAar
TR 1. . (smaonT) . . I frear wr
g 57 % ag A %m wifgq 1 ag
FA1G Far t?

Finance Bill, 1981BVAISAKHA 4, 1908 (SAKA) Finance Bill, 1981 30

What is that class?

T %31 F7¥ § 1 AT AET 6
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“Bureaucrats in India ar2 not a
weak social group. More than 4,000
Indian Administrative Service offi-
cials who stand at the apex of the
bureaucratic pyramid are truly an
elite group. Only 100 persons join
the IAS fraternity every year. Iis
unsocial base has also not really
maintained beyond the well-off pre-
ciaus groups who can provide edu-
cational facilities to their children
in the best institutions at home ‘and
abroad.”

Then, I want to read a portion of it.

“Cutting down administrative ex-
penditure—While Nehru called the
Indian administration a ‘jungle’, an
authoritative body has described it
as an ‘octopus’. India is, however,
not the only country which is sad-
dled with a ruinously redundant
administrative personnel. Britain,
for example, is plagued by 1 similar
problem. There are according to
The Economist, 712.000 civil service
jobs. The Government took the
decision in June 1979 to reduce the
total staff costs by 10 per cent, 15
Per cent or 20 per cent by 1932-83...

In India the cost of the adminis-
tration is heavy both at the top and
at the bottom. Since appointments
are not always made strictly on the
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basis of merit, there is gross in-

efficiency at the lower and middle
level of the services, forcing the top
men to bear the brunt of the work,

It is futile to attempt the trans-
formation of India into a Welfare
State with the present administra-
tive get-up.”
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He hag quoted some instances:
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has happened for the last six years,
a new agreement is being signed
again for the same purpose.

I took a decision for the electrifi-
cation of the Kalyan Railway Sta-
tion (Bombay) in 1972 with orders
to ‘go ahead’. The file came back
tome in 1979 for clearance with
escalated costs.””

‘Where was that file? It was missing!
He gives another instance:

“The Hassan-Mangalore railway
line started around 1062, ought to
have been completed in 1987 at a
cost of Rs. 23 crores. It has not yet-
been completed, though the escala-
ted cost js over Rs. 90 crores.”

This is what Mr. T, A. Pai has written
in his article “Why are we still poor?”
He has quoted numberless instances.

g Wt & Fgr w7 e warT
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“Every now and then we hear of
agreements being gigned with
Russia or Poland. I remember an
agreement I signed (when I was a
Union Minister) with, Russia for
open-cast mines, While nothing

T gt & + & T ¥ arq agar
g & wwr gat ¥ A o faw-
wdr & ag g g o atw A
I gL gI™ g 3 T ! R
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wexr gy gofest - § 0 &
ag Ef ¥g W f fa wwe
& 3w wdY & waT ¥ o wIAT 2
WET ¥ 3@ &, W@l @ g A AW
G F | wH gH are® [@ #
AT

Q¥ WIAAY ®I® . W7 ST

¥ 5g % &

Sl AW A OO - AT TE HE
g WiT & oy @ A wvar g
# xg v¢r ar v e e fag &
gt % ¥ fa—

“Mr. Birendra Singh, who was in-
augurating the Conference of State
Industries Ministers and Chairman
of Khadi boards, said that despite
large amounts given as grant and
Joan by the Khadi ang Village In-
dustries Commission to the State
Boards, they had not shown any
appreciable progress in organising
industrial units in the States.”

Qo ¥lo Wlo FT H&T AT 77 g,
F9) FAFTT HAIT FFT AT @ E A
FH QHIHTHT ATHET JaT AT QT
2 9ER qamr g T s oS A
fraws mea w7 &y § | wurafua
TEANGS Wil 6 ¥ AT
wfasTd we At gaafs o gR@R
Tgr f5 w9 I B weRT ag qA
SRy & W7 TA®) w& JET SQAT
aft gw amw Ak § froga =
77 . § 1 gH wifge fa g7 &
A R F[ WA T | WA GFA®
fag git ¥ga Fadis e wBW
®AY Aad gheer wigr ¥ wamr
fa fgegeara & WeZIRTR gy @
mrg |
MR. DEPUTY-SPEAKER: Mr.

Daga, you have got more files than
the Finance Minister himself.

SHRI MOOL CHAND DAGA: Be-
cause I want to say so many things.

WSTHIY Fgl § AT SIAFT T
fasrer AT | @Er fiaTasT ag
Afeasr g1 w1 & Wi gawr e
1 aiET  FEX-ZeX g% W § |
FEm wauT f& st §.8 sg &
@Y & st wenrT adt & 1 oA
fae=Te i & AT W) weer™TT
! %I gar g | ¥ [wmAar 4T
fa =Er awmEn & % Teae)
g & | Viv qeez fag F ow o=
& —

“The Union Agriculture Minister,
Mr. Rao Birendra Singh, has done
a signal service to the country by
pointing out that the State Khadi
and Village Industries Boards have
become a dumping ground for de-
feateq politicians.”

He said thig in January 1981... (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Are you
going to conclude now?

SHRI MOOL CHAND DAGA: No,
I would require more time.

MR. DEPUTY-SPEAKER: You
have already taken 15 minutes. You
can reserve it for the next year’s
speech on the Finance Bill.

SHR1 MOOL CHAND DAGA: 1
would not be able to conclude my
speech today. I will continue on
Monday.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, on Monday if we dis-
pense with Iunch hour ang sit beyond
8, we will be able to completa the
Finance Bill because the honourable
Finance Minister is to go out of India
on Tuesday, as I have heen told. This
is only my submission.

SHRI RAMAVATAR SHASTRI
(Patna): Many people are not here.
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"They should have been informed ear-
lier,

SHR] BHISHMA NARAIN SINGH:
- 'This is my submission to th= hon,
"Deputy-Speaker.

MR. DEPUTY-SPEAKER: We will
‘consult you on Monday.

SHRI BHISHMA NARAIN SINGH:
Suppose we dispense Wwith Lu:_xch
‘hour. Today we will have to decide.

SHRI RAMAVATAR SHASTRI: No,
no. It cannot be decided foday.

SHR] BHISHMA NARAIN SINGM:
"Lunch Hour we can dispense with.

MR. DEPUTY-SPEAKER: You can
contact the leaders of the Opposition
and on Monday you can discuss with
“them. You contact them, you speak
to them and convince them and then

‘we will decide.

THE MINISTER OF FINANCE

(SHRI R. VENKATARAMAN):
'The Minister of State will reply.
(Imterruptions)

MR. DEPUTY-SPEAKER: The

" point is that the Finance Minister

will be there on Monday and he will
have to go abrgad on Tuesday.

SHRI RAMAVATAR SHASTRI: No,
no. Everything cannot be finished by
Monday.

MR. DEPUTY-SPEAKER: We will
see, On Monday you will contact
them.

SHR] RAMAVATAR SHASTRI:
Yes, on Monday we will decide.

15.33 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESQGLUTIONS

TWENTY-SECOND REPORT

SHRI Y. S. MAHAJAN (Jalgoan):
1 beg to move:

APRIL 24, 1981

Dev of Hilly 308
Regions (Res.) *. -

“That this House do agree with
the Twenty-second Report of the
Committee on Private Members’
Biils and Resolutions presented to
the House on the 22nd April. 1981.°

MR. DEPUTY-SPEAKER: The .
question is:

“That thig House do agree with
the Twenty-second Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 22nd April, 1981.”

The motion was adopted.

15.34 hrs.

RESOLUTION RE. DEVELOPMENT
OF HILLY REGIONS—Contd.

MR. DEPUTY-SPEAKER: Now, we
resume further discussion on the
following Resolution moved hy Prof.
Narain Chand Parashar on 27th

March, 1981:

“This House urges upon the Gov-
ernment to set up a Parliamentary
Committee to look into the ex-
tremely slow pace of industrial
development and lack of adequate
infrastructure like railway lines,
roads, watlerways, airways, bridges
and other amenities like postal ser-
vices, telecommunications, drinking
water, banking and health services,
institutions for technical and voca-
tional education and the promotion
of tourism, hydel-generation, fores-
try, agriculture including horticul-
ture, irrigation, mass communication
system in the hilly regions of the
country, resulting in their extreme -
backwardness and to suggest ways
and means to ensure their rapid
ecbnomic development so as to
bring them at par with the develop-
ed regions of the country within a
period of five years.”

Four hours have been allottej for
thiz and already 3 hours gnd 15 minu-
tes have been spent on this and I
have got a balance of only 45 minutes. -
There are about 32 hon. Members



